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Uehre/505/90

Shri Natwarsinh K.
Working as Khalasi under CIOw (i)
western Railway,

Rajkot, Applicant

versus

1. The Union of India
Through: The General
Manager, Western Railway,
Headguarters Office,
Churchgate, Bombay-400Q20.

2. The Divisional Railway Manager,
wWwestern Railway, Divisional
Office, Kothi Compound,

rajkot, Respondents

" Coram : Hon'ble Mr. M.M«Singh

Administrative Member

Hon'ble Mr. KeCeBhatt Judicial Member

"

OKRDEEK Date: 14-2-1991

Per; Hon'ble Mr. MesM. Singh Administrative pMember

(1]

Heard Mr.MeKePaul and Mr.B.R.Kyada, learned counsel

for the applicant and the respondents,

This application has been filed with prayers
that the applicant may be declared as entitled for
promotion as welder Grade III in the sacle of Rs.950-1500 (RP)
because his junior shri Mansukh A. stated ie having only

DY SV |
10 years service though the applicant hds putting more
L Ly h

more than -390 years service in thatéscale and payment

Of arrears in the higher pay scaie from 12.7.1990,

Page 2 of the application, para 6 (i) states
e M
that the applicantFEa appointed as a Khalasi on 27.1.77
under IOW, Rajkot and was promoted as a Welder in class

III post on adhoc basis from 17.9.1986. It is claimed

that the applicant has worked as welder upto 11.7.90.
"
At
In support of the claim whﬂ:thnclosed copies of

the orders by which the applicant was given various
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R
spells of time to work as Welder Gr.III for the warious
13 is
spells. The first such oraerfated 17.9.1986 for a

period of six weexs. The second order is for 42 days
and remaining orders dated 9.6.,1987, 8.2.88, 6.6.88,
6.7.88, 6.12.88 and 25.4.1989 égze also for 42 days each.
As such the applicant has worked for short spells during

v this period as Welder Gr.III and the claim in the

= application as if he had been continuously working from

17.9.1986 as welder Gr.III %f not supported by the

el
evidence. That apar%/there-ia law settled on the subject

. is that any adhoc opportunities for otfticiation in higher
da ™ SO
post &ie not give any right to count the period/spent

M Gn adhoc basis for the purpose of seniority.
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we f£ind that the application lacking me merit and

W\mafﬁ”\
reject the same without ®© order as to costs.

Judicial Member Administrative Member



